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Representation for setting up of
High Court Bench in
Trivandrum

1152, SHRI VAYALAR RAVI: will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased {0
state:

(a) whether Government have re-
celved any representation for seiling
up of a High Court Division Bench
in Trivandrum (Kerals); and

(b) it o, what are the steps taken?





